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New Delhi, this the 17th day of Jan.,1996

oAy

Hon'ble Shri B.K. Singh, Member kﬁg
Hon'ble Dr., A.Vedavalli, Mmember (J)

shri Khem Chand

s/o Shri Yadav Dass, ,

R/o 1X/6296, Jain Mandir Gali, S
Gandhi Nagar, Delhi=~110 031, L.eAonliant

{By Shri G.S.Matta, Advoca te )
Versus

1. Union of India through
the Secretlary,
Government of India,
Ministry of Home Affairs,
Ney Delhi- 110 OOL.

2. Government of N.C.T. of Delhi,
throujh the Chief Secretary,
5, Sham Nath Narg,
Delhi- 110 054.

3, Union Public Service Commission,
Throujh Secretery,
Dholpur House,
Shahjahan Road, ,
New Lelhi, ... hessongents

W\ (By Shri V.3.R.Krishna, Agvocate )

ORLER (Qral)

By Hon'ble Shri B.K. Sinah, Member (Als

Heard the learned comnsel for the parties,

The reliefs prayed for im this U.A. are Lo t§$ 
ef ect that the applicant should be deemed tobive %@gﬁ
aonointed under CANICS service Rule 25(3} after the
expiry of six monthe. it is admitted that he was asg%i?i&£ ‘
under Rule 25(3) of the said Rules. He has compored ﬁi§5§£§ 
~ith Shri Harish Chand Bhatia in wh22§§jiége$eni Wa S gi@%ﬁ55

by the Tribunal in 1992 and aaS.L.P. was also filed ﬁ@éﬁf&{
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the Hon'ble 5upreme Court and the Apper Court ig case of
those who were asnointed in the absence of reguler LFeds
meetinjs and continued for more than 4 decade were jiven
the benefit of officiation from the date they wer® &0
apnointed. Takiny into consideration the gquota system,
the Rules anvisaile 50% promotionof eligible candidates
through regular\D.P.Gs on merit and 50% to be takasn
direstly throu:h open advertisement and on merit,

The lsarned counsel for the respondents arjusd
that the applicant is not similarly situsted 25 Shri e
Bhs tia since in the case of the latter, there were N0
meatinis of the L. FP.c. but in the sase of the sprliicent,
there heve been regular U.P.o. meetings and the csse 21
the aoplicsnt «3s considered and since a disgiplinasry
enquiry w3s cendin; the reyular D.P.J. wis kept inoa

sea lad cover, The disciplinary enguiry has since rong Lud

.ith a minor nenalty of censure., The rotio of K.V, Jank lpa
judjement of the Hon'ble Supreme Court will holic good in

inis case, 1t is not a case of e enerstion but it is a

o 17’&4 o~

case of minor penalty : the apsliicant, Thersiors,

the reliefs prayed for 10 the present U.s. on the basis

~

of the apnlicant being 51m113r1¢ situated as h.o.3hatis,

cannot be al lowed and the entire tenor of the apolicentglis

also to the same effect, At this siaje, the Jesrned counsgesl
sor the molicant who is conscious of the ratin of the
judiement in case Oof KﬂV.Jankiram@nj wants to withdrsw tne

anplication with linerty to file a fresh apolication

£

moulding the reliefs prayed for in the instanh Ui

The applicztion is dismissed as withdrawn 2ith

liberty aranted to the a>xslicant to file z freash aoslicad

if so adVlSH ccording to law, No costs. /7
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(Dr.A. Jsdav:‘slll‘ ( 3.K.3imvh )
Member {J) Member (A}




